IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD,

L

0.A.No.896/97.

Date of decision: 19th pecember, 1997.

Between:

smt, T.Nageswari. .o Applicant.

And

1.The Divisional Opefating Manager, South Central
Railway, Vijayawada

2.Senior Divisional Operating Manager, South Central
Railway, Vijayawada.

3.General Manager, South Central Railway, Rail Nilayam,
Secunderabad.

4.Secretary, Railway Board, New Delhi.

5. Union of India, represented by the Secretary,
Ministry of Railways, New Delhi.

Counsel for the applicant: srich.Veeranna.

Counsel for the respondents:Sri N,R,Devaraj.

| JUDGMENT .
(by Hon'ble sri R, Rangarajan, Member ({A)

3 - ———

Heard Sri Mrutyunjaya Rao for Ch.Veeranna for

the applicant and Sri N,R.Devaraj for the respondents.

The applicant in this 0.A,, prays for a direction
to the respondents to grant family pension to her

from@the date of the death of her husband, Sri Vittal Rao.
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The applicant is the wife of one Sri T.Vittal Rao, 1

Ex—TNéf;;s appointed as temporary Trains Clerk in tﬁe‘,
vijayawada Division in the scale of.Rs.ilO-iBO on'14;4-1962. 
He was confirmed in that post on 14-4-1963- The husband

of the applicant was removed from service on 22-3-1978..

His Appeal, Revision Petition and Mercy Petition were ',.

all dismissed sometime late in 1979,

This OLA., is filed by the widow of éhe removed
. employee, Sri vittal Rao. The husband of the applicaﬁt,
sri Vittal Rao died on 28-1-1991, His wife viz., the
éppliCant heréin submitted the 0.A,, for grant of family
pension.

When the removal from service of her husband is not

set aside, no relief can be given to the applicant in this
0.A, The learned counsel for the applicant submits that he

of the husband of the appli
will amend the prayer for setting aside the removal/from

service. The grounds fmx xmyax for setting aside the

, for !
removal order are entirely different and ¥x/granting theh”
pPrayer nc grounds are made out by the applicant in this 0.A.
Hence the submission as above for amending the prayer cannot be
accepted. Further that the order of removal from servicé
is going to be challenged after 20 years. Hence a separate

dalay '

petition has also to be filed for condoning the éai? in filing

the 0.4, Hence, the learned counsel for the applicant

is advised to file a separate 0.2., challenging the removal
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of the applicant's husband from service together with
a Petition for condoning the delay in filing the 0.A,,

if he is so advised in accordance with law,

As the husband of the applicant had been
removed from service which has been confirmed by the
ApPellate Authority, the relief as prayed for in
this 0.A., cannot be granted, till such time the
removal order is set aside. Hencd, I do not find
any merit to allow this 0.A,, The 0.A., is“ﬁéQEEQEf“A
However, this dismissal ® shall not stand in thaé
way of the applicant for filing a fresh 0.aA., for

gsetting aside the removal order of the husband of

the applicant frdm service.

With the above observations, the 0.A,, is

disposed of. No costs.

.R.RANGARAJAN,
Member (A)

Date: 19-=12.=1997,

SS5. Dictated in open Court. (?Tk—*”“

NOTE 3
C.C. by Tuesday.
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Copy to:#

15l The Divisional Operating Managary South Cantral Railuay
Vi jayawada®l

ﬁ% The Senior Divisional Operating Manager, South Central Raxluayi
uijayauadaﬁ

3% The Genaral Manager, South Central Railuay. Rail Nilayamj
Secundarabadsy;

4% The Secrstary, Railway Board, Neu Dalhi%

S% The Secretary, Ministry of Railvays, Hew Delhiy 7

6% Ona copy tO“ﬂrﬁ ChﬁUearanna; Advocata, CATE; Hyd%

7§ One copy to med NiRDevaraj, SriLGSCl, CATY, Hyd 3

% Ons copy to. DERUA(A), CATS, Hydd
9% Ons duplicateﬂ i o
srr ;
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